CENTAeL ADMINISTAATIVE TR IBUHAL ALLAHABAD BEDNGH

Original Aoplication 0. 370 of 1992
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Versus
1. The Divisional salilway Janager ,allshabad,

2, aeneral Lj@nagel, plorthern sallway,
rerods Liouse, New Delhl.

3, onion of indie sdnisiry of nailways,

Hew oelhl.
T R Hespondents,

ton'ble 4. K. GPAYYE, vember(A)

tvon'ble . S,N. prasad,iember (J)

( By Hon'ble Mr, S.XN. prasad, J.JM.)

The applicant has approached this tribunal
under secition 19 of th-e Administrative Tribunals,Act,
1985 for directing the respondents to consider the
applicant's cese and <O appoint/ebsorb him on the aost
of Gasual Lebourer and to grant him all the ccnseguentlal
nenefits as casual labourer(class IV% employec ).

2, The main grievance of the applicint as
mentioned in the application, intzr-alia, is that he was
appointed on the post of Cas.al Labour in the year 19483
gnder £.0.L., Jdorthern hallway, Shurk, Jistrict Sonphadr
and treveafter worked In several divisions, and in &ll
worked for 184 days continuously without any nap as woul
be obv.ous from the perusal of the annexure A=l to the
anplicetion, and hie had been discharging his dutics
sasistactorily; but ebruptly the asplicant hes been
shrogen out of employment without any rhyme or reason
and withogt effording any opportunity of being‘heafﬁ

and as such the action of the respondents is quite
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arbitrary and illegesl, CGertaln persons who have been
aspointed after the appointment of the applicent have peen
retained while the applicant has been throwp-out: of the
employment, Thus, this being so the action of the
respondents is avaeinst the srincipledof natural justic

anu viglative - of the provisions contained under Article

14 of the Constitution of [ndia,

3. 1t has further beesn stated that the applicent
submitted his regrosentetions in the year 1988 and
thereafter in 4nril, 1990 and again on 2843, 90 and on 17,2
( vide annexure A=2,s=3 & n—4f/reS)GCthel¥§ which are
coules ot the abowve represenﬁaﬁions);but up till now

the resoondents have not paid any heed and the zkbove

reoresentations have not been decided so far,

4, 4e have heard the learned cusunsel for the
applicant and have thoroughly gone through the c.ntents
of the application and papers annexed thereto end we find
that the end.of justice would be met if the respondents
are directed to decideé the. above re.rescntations of the
agplicant in accordance with law end keeping in view the
the extéﬁt rules and orders by 3 reasoned and speeking
order within a period of three months from the date of the
receipt of the copy of this order and we ordexr accordingly
7+ ig made clear that in case the above representations
of the applicent{anexulre a=2,sA=3 & A=d, are not resdily
svailable or tragealble with the respondents, the applican
is dircctod to furnish cogoy theraof within 15 days from
“he date of the roccipt of the copy of this order to
snable the ressondents o decide the a2bove representstion

Sthin the aforesaid specificd period of thT.o ONTNS.
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Te zoolicotion of the applicent is disposed
of with the abi}/\{é':‘ torps at the admission stage. O order

as Lo Lthe coss

Allehonod deted Blst larch, 1992,
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